IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH : AT HYDERABAD

0A 189/91, - Dt, of Order :13-4-84,

B8.Juanes

esssApplicant

R
fhrees, US.

‘ _ 1, Union of India, rep. by
. its Secretary, Ministry of ,Defenoce,

3o New Delhi. .

2, Chisf of Naval Staff,
Naval Headguarters, New De}hi.

3. Admiral Superintendent,
Naval Dockyard, Visakhapatnam.

4, Dy.General Manager (Personnel),
Naval Dock Yard, Visakhapatnam,

5, P.Narasinga Rao !

5., K.Ganesh Kumar

+sss Regpondents

Coungel for the Applicant 's  Shri M.Lakshmana Sarma

Counsel for the Respom ents Shri N.V.Ramana, Addl.CGSC

CORAM: '
THE HON'BLE JUSTICE SHRI V.NEELADRI RAC . : VICE~CHAIRMAN

THE HON'BLE SHRI R.RANGARAJAN ©: MEMBER (A}
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on 189/91

JUDGEMENT

| AS PER HON'BLE JUSTICE SHRI V. NEELADRI RAO,
VICE-CHAIRMAN )X

Heard Shri M. Lakshmana Sharma, learned
counsel for the applicant and also Shri N.V.
Ramana, leanred standing counsel for the Res-

pondents.

2. This OA is filed assailing the order
dated 31-1-91 bearing No. P.E/7/91/PIR/0212/TSS
whereby Respondents 5 & 6 were promoted as
Senior Foremen. One of the contentions for the
applicant is that Respondent S & 6 are his
juniors in the cadre of Foremen and hence they
cannot be promoted ahead of him to the post
of Senior Foreman. It is further contended
for the applicant that as he is a Scheduled
caste candidate, his case has to be considered
for promotion to the vacancy which has arisen
as against the Reserved point in the 40 point
Roster as per OM No. 22011/3/76-Estt(D) dated
24-12-80.

B
3. The applicant!_ Respondents 5 & 6 herein
are Respondents 14,11 & 13 respectively in OA 994/90
IThere also the question that had arisen for consider
tion was as to whether the promotions of the :
applicanEL Respondent;5 & 6 to the post of Senior

Foremen were in a3ccordance with OM dated 24-12-80,

The said OA was disposed of by order dated 16-12-93,
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As the applicaneL‘Respondents S & 6 herein

are parties to the said DA, they are bound by

‘the said ordefJ‘ But the learned counsel for

the appldcant submitted that the guestion as
to'iwhether theé applicant has to be considered

agéinst the Reserved vacancy in*” the 40 point

Roster was not consxdered at the time of hearing
.- Y o .
of the said OA and hence it was not adverted to.

If it were so, it iq‘matter where the applicant
B e i

herein anq;RespondenE 14 in OA 994/90/pas to
come up with aﬂéetiew-applicatien and it cannot
be consiiered in this OA. As the applicant
filed this OA 189/91 even before the disposal
of OA 994/90, the question of'bar by limitation
does not arise. Hence this OA is disposed of

with the following order:-

" No further direction need be given in
this OA as the necessary directions were given
in OA 9%4/90. If the applicant is aggrieved
by the said directions, his remedy is to come
up by way of Review Application in OA 994/90 and if
the said RA is going to be filed by 31-5-94,

(J—L\,_hxs:\-\-..a!..w—-.-
the same will be held as-aémé%%eé&. No costs.
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(R. RANGARAJAN) (v. NEELAD
. RI RAQ)
Member {Admn.) Vice-Chairman.

Dated the 13th April, 1994,
Open court dictation.
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